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residing in the United Kingdom, from
the people who reside abroad. The
Government of India has also been
asked to give its comments and we
propose to do so and we have :!ready
done so as our preliminary reaction.
About the second part of the question,
I would like to....

PROF. P. G. MAVALANKAR: The
Minister said that he is satisfied that
the Green Paper does not propose the
dual true citizenship on the bhasis of
colour. But may I ask him whether
he has been satisfied that there are no
loopholes in the present Green Faper
and it does not have two different
categories of colour viz. the one which
may still go in favour of the white and
the other causing harassment and in-
justice to the coloured people?

SHRI ATAL BIHARI VAJPAYEE:
I have already said that the Govern-
ment of India is keeping a close watch.
There are no loopholes in the green
paper but we will have to be careful
about the proposed legislation. When
that stage comes we will try to see
that the interest of the people of 1ndian
origin the interest of those who have
Indian passports are fully protected.

SHRI F. HA MOHSIN: The hon.
Minister stated that the Government
of India have already offered their
comments on the green paper. Wanuld
he be pleased to place them on the

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
No, not at this stage.

SHRI S. KUNDU: I must thank the
hon. Minister who has been forthright
and specific in saying that the green
paper is not based on any discrimina-
tion of colour. Af the same ‘ime I
should like to know whether it is
possible to restore the facilities which
were available to common citizens who
were going to England: a citizen can
go for about three months and remain
in England.witho_ut. any visa; he is not
being held up at the airport if he has
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not taken permission or visa. Did he
talk of these things with the Home
Secretary? If so would he kindly tell
us what he talked with the Home
Secretary?

SHRI ATAL BIHARI VAJPAYEE:
I talked of many things with him; I
talked about the British weather; 1
talked about the restoration of demo-
cracy in India. The specific question
which he has asked was not discussed.

MR. SPEAKER: Tomorrow the de-
mands of the Ministry of External
Affairs are coming up for discussion;
you can speak about that tomorrow.
Next question.

Incentive for Sterilisation

*169. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have dis-
carded the incentives being given for
sterilisation til] now: and

(b) if so, whether Government pro-
pose to give new incentives to en-
courage sterilisation?
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SHRI K. GOPAL: The convention is
that when the question is in English,
the answer is also in English.....

(Interruptions)
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MR. SPEAKER: Hindi or English,
any of the two languages. You have
got the simultaneous translation. If
you do not use it and simply get up
and say &0, it may be difficult. To-
morrow they may ask Mr. Rama-
chandran to answer only in Hindi.
What will happen. You must make use
of the simultaneous translation......

(Interruptions)
No more discussion about it.

SHRI P. RAJAGOPAL NAIDU: I
used it but it was not audible.

MR. SPEAKER: You did not put it
in your ears and in fact I was wonder-
ing how you were going to put sup-
plementary questions.

SHRI R. MOHANARANGAM: If the
hon. Minister is not in a position to
speak English, let him say so.

MR. SPEAKER: No more discussion
on it. It is a delicate subject. Do not
raise this question; it is dangerous; it
is not good..........

(Interruptions)

SHRI K. GOPAL: Then we can put
questions in regional languages.

MR. SPEAKER: You may. No reply
will come. That is all....
(Interruptions)

No discussion any further on this; I

am not allowing anything further on

this. Will you kindly sit down now?

DR. HENRY AUSTIN: We should
have the right to put the question in
regional languages.

MR, SPEAKER: Please sit down. Let

me explain. .....
(Interruptions)

1 do not know. This is a dangerous
situation. I am telling you it is not
good. Mr. Kalyanasundaram, I am on
my legs; you will have to sit down.
First you will have to. sit down. You
will have to sit down also. Let me ex-
Plain this position, because I have been
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watching; last time also we had. this
difficulty. Not now; even 3 years ago
we had this difficulty. For some
languages only we have translation
facilities, not for all the 14-15 langu-
ages we have in India. By raising this
issue, regionalism is being brought into
the Indian Parliament, It is not a
State Assembly or something. If it is
possible, I would very much like it
suppose somebody puts it in Malay-
alam. I yould very much like it, but
the translation must be there. We
have not yet provided it.
(Interruptions)

MR. SPEAKER: No discussion now.
When we provide. ...
(Interruptions)

MR. SPEAKER: I do not know. No,
no please, Will you kindly si¢ down?
It is not good, I am telling you.

(Interruptions)

MR. SPEAKER: It is not your
monopoly to shout. They can also
shout from that side. It is not good,
I am telling you.

(Interruptions)

MR.- SPEAKER: Nothing more.
Nothing is being taken down here.
Nothing is being noted down. Nothing
is being taken down. You may shout
anything. I will keep quite. I will
give you ample time. Nothing is being
noted. You may shout anything, what-
ever you like. I have no answer to
give now. Now I am not going to taik
about it, Nothing is being taken
down.

(Interruptions)

MR. SPEAKER: The same thing
they are also doing. What can I do?
1 am: helpless:

(Interruptions)

MR, SPEAKER: Now shouting is
over. May I say a few words?
(Interruptions)

MR. SPEAKER: No, please. Mr.
Kalyanasundaram, whenever 1 get up,
you get up. This is becoming a prac-
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tice; the moment 1 get up, you get up
You must sit down. The Speaker is on
his legs.

SHRI M. KALYANASUNDARAM:
Will you give me an opportunity?

MR. SPEAKER: I thought shouting
was over; therefore, I got up. Now you
begin, No, please. 1 am on my legs;
I won’t allow anybody. I won’t hear
anything. I am on my legs now.

Tne point is that he can answer; but
suppose some Minister is there know-
ing Hindi, who is not fluent in English.

(Interruptions;

MR. SPEAKER: Hear me now. If
you begin shouting in between, you
are only encouraging other friends slso
to shout. This is Indian Parliament.
Shcuting is not good.

(Interruptionsjy

MR. SPEAKER: Please, now, will
you kindly sit down? I do not know
vour name. You have not added any-
thing very sensible to this debate. 1
an telling you: he may not he very
proficient. He may be knowing a
little English. Even I know a little
English. But I tell you I do not ¥now
as much as in my mother-tongue. 1
can fluently speak in my mother.
tongue. but certainly not in English. 1
may be killing Nesfleld and all that
during the process. But now I tell you,
hs may not be very proficient. When
the facility is there for translation,
why insist on this? For ‘Tamil, we do
not have it; for Malayalam we do not
have. For Telugu, we don’t have.

(Interruptions)

MR. SPEAKER: No, please, not ncw.
It is not as though they are against
English. For instance you asked M.
Atal Bihari Vajpayee to say in English.
He did. It is not as though they want
to run in anything in Hindi. Suprtose
some people are not very proficient.
When Mr. Ramachandaran is answer-
ing a question, if they shout “Only
Hindi"”, can he do it? Do not bring in
this issue. This language issue, under
no circumstances, should be Wurought
in here. This is the Indian Parliament
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and not a State Legislature. Do not
bring in this language issue here. If
there is any difficulty or grievanee, 1
would suggest: fet the leaders of the
parties sit down in my chamber and
discuss it. I do not mind it. We will
have the privilege of the Prime ™inis-
ter, (the Leader of the House), the
Leader of the Opposition and the
leaders of other groups to consider how
best we can solve thi§ ¥t cannot be
solved by this exhibition on the floor
of this House. Is it good for India”
No, it is not good for India. So, please
do not do it. Let the Minister now
answer the question.

SHRI ATAL BIHARI VAJPAYEE:
Sir, on a point of personal explanation.
1 did reply in English. But, if my
friends sitting in the opposition in=ist
on all replies being given in English..

(Interruptions)
SOME HON. MEMBERS: No, no.

SHRI ATAL BIHARI VAJPAYEE:
Thank you, very much. When there
is an arrangement for simultaneous
translation, the language issue should
not be raised in this House.

MR. SPEAKER: That is why 1 s&id
that we shall discuss this with the
leaders.

SHRI YESHWANTRAO CHAVAN:
Sir, as far as my party is concerned,
in this matter our position is very
clear. We think that nobody

should insist on any member
to speak in any particular
language. Members can speak in
the language in which they are

fluent. It must be left to the member
concerned to decide whether he should
speak in Hindi or in English. Those
who can fluently speak in Hindi, let
them speak in Hindi and those who
can fluently speak in English, let them.
speak in English. That is why we
have made the simultaneous transla.
tion arangement. This is our position.
1 think it is in the national intereet
that we contiue this arrangement. 1
would request Members on this side
to accept this position.
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SHRI SHYAMNANDAN MISHRA:
'Sir, may I add one word? There mey
be Ministers who might have taken
the oAth not to speak in a foreign
language. Now, the hon. Minister
‘may be in that category; not that he
is not able to speak in English.

MR. SPEAKER:
make matters worse.

Please do not

SHRI SHYAMNANDAN MISHRA:
So, the question is not so simple....
(Interruptions). My humble submis-
sion is that a member may know
English or some other language but,
at the same time, he is also dedicated
to certain principles. Suppose a
member has taken oath not to speak
in English, then what happens? Sir,
you know that I hail from the norti.
But, although I am brought up in
Hindi, I generally speak in English.

MR. SPEAKER: Thank you for
helping us.

SHRI SHYAMNANDAN MISHRA:
7t should not lead to the inference
that....

MR. SPEAKER: It would not lead
to any inference. Shri Chavan has
explained the position. That positicn
will continue.

SHRI L. K. DOLEY:
point out....

I want to

MR. SPEAKER: The Leader of
the Opposition has already spoken.

SHRI L. K. DOLEY: I want to
make a suggestion. I am not agreeing
to what was suggested. ...

MR. SPEAKER: You may not
agree. But, I am not permitting you
to speak. Nothing is being taken
down.
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SHRI L. K. DOLEY: * * *
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SHRI J. RAMESHWARA RAO

Tose—

MR. SPEAKER: Shall we main-
tain some order now? I have called
Shri Rameshwara Rao.

SHRI J. RAMESHWARA RAO: |n
all humility, I would submit that the
statement made by the hon. Minister,
Shri Raj Narain, is very unfair
and incorrect. I would not Ilike
to but I have to, with hesitation say
that it is an insulting statement.

TH AN WK Fgr & 7 *

MR. SPEAKER No, no. He said
they did not know English.

SHR1 J. RAMESHWARA RAO: 1
am clear.

MR. SPEAKER:
debates.

I will see the

***Not recorded.

*Expunged as ordered by the Chair.
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1 humbly submit to you that this
must be expunged from the records.

MR. SPEAKER: My understading
was that he said: “My father did not
know English, my mother did no:
know English.”

(Interruptions)

i will look into the records. What is
the use of shouting like this. This is
a very sensitive question; vou do not
seem to understand it. Now, I stop
with this. I.et us not bring in this 1s-
sue at all. I appeal to both sides of
the House that it is not good for the
country. 1 repeat it again. Now, I
move on to the next question. Shri
Mavalankar.

S} YA ATOAWM ¢ qeg A "EEy, §
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MR. SPEAKER: I am glad the lea-
der to the House is also here. As I
told you, I assure you I will look into
the records later on and find out whet-

her the interpretation that you put is
correct or what I said is correct. This
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controversy should end here. This is
a question of language.

SHRI ATAL BIHARI VAJPAYEE:
But you have to allow him to reply to
the question.

MR. SPEAKER: 1 only did not
allow Supplementaries. It is my
privilege to allow supplementaries or
nol. He has answered the question.
(Interruptions).

it T AT - FA (F) wv9at
fear & 1 adY (7) #1393 a@y £

SHRI N. SREEKANTAN NAIR:
Your ruling is being flouted.

(Interruptions)

THE PRIME MINISTER (SHR!
MORARJI DESAI): Sir, I understand
that there was some remark made by
my colleage about a question being
answered in Hindi. If he has made
that remark, it is very unfortunate
I have no doubt in my mind that he
should not have mAide that remark.
Unfortunately, these things do happen
sometimes. I do not think he would
have meant anything to anybody.
He tried only to put himself forward.
But one should understand that it
has an implication for other people
also which he seems to have forgotten.
I am very sorry that he should have
done it. 1 express regret on his behalf
also.. ... (Interruptions)

MR. SPEAKER: Order, please.
Why are you raising it again when
the Leader of the House has expressed
regret? What is then the use of ex-
pressing of regret by the Leader of
the House?

ot o Araaw ¢ (@) fAvig faan
war & f& 1 o@TE, 1977 & FEEsEY
FOq amr afy & Sfag g==0n #
d&T F ATHTC 9T WA HATW U I
TATAAT I F TG AT AGALY FAA

*Expunged as ordered by the Chair.
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SHRI C. K. CHANDRAPPAN: He
is obstructing the proceedings of the
House.

PROF. P. G. MAVALANKAR: May
I now put my question?

AN HON. MEMBER: What abou:
me”?

MR. SPEAKER: You have a right
to ask questions, but I would appeal
you to go to the next question.

Exchange of Visits by Foreign Minis-
ters of India and China

*171. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state wheiher
he proposes to visit China during the
year 1977 and whether his Chinese
counterpart is making a similar trip
to India this year?

fadwr sigt (>0 wremfanQ awRd )
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PROF. P. G. MAVALANKAR: I
understand that the emphasis is on the
word ‘at present’. So, here is no
such proposal today which means in
the months or years to come, the Gov-
ernment will certainly go into it. In
that regard, I would like to put my
supplementary question like this. I
would like to know whether the rela-
tions between the People's Republic
of China and our Sovereign Demo-
cratic Republic of India are steadily
improving during the last two: or
three years or so, particularly since
the setting up of the embassies at the
ful] level with Ambassadors on both
sides; and if so, could he tell the
House what kind of improvement has
taken place in the relationship between
the two countries?





